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Dr. KL. Shrimali: As faras [am

our
Shri K. C. Sodhia: May I know
whether Government have given up the ex-
periments or they are continuing them?
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Income Tax Department

and di of s__ the
ster in a position to tell the House
whether, since the de-

November, it has been decided that all
arrears of appeals will be of disposed before
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31st  March, 1958. They have already
appointed Assisant Apellate Commissioners
I think, about 23 or so. And the
o that "oy e end of 3701 Marchs Tosh
80 18t 1

there L 3 pcndggg’

will be no arrears of appeals

Shri Kamath: Have Government
fi~ally detided not accept the almost unani-
mous view expressed in this House in July
last that a commission of enquiry
be appointed to go into the entire matter,
in ?Membusot'l’uhmcm' should be

Shri M. C. Shah : My hon. friend is
mdmummlngﬂmitmumnimouly

Shri Kamath : I said, almost,
Unanimous.

Shri M.C. Shah: Rather, the reso-
lution was defeated by an overwhelming
majorty.

bﬁuﬁlth‘ﬂﬁl? mmﬂdﬁﬁm
al i is House
must show whether it was i
carried or unanimously defeated.

Shri Kamath : [ said, almost unani-
of the House. I said ‘view'

r 1 Member's
Government are reluctant it out.
In all debates, some*hon. will
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was sponsored, ral
5 by 46 Members of the House,
in history of Parliament, this was the
only resolution which was supportedby
such a large number.

Mr. Speaker : Any resolution that has
been defeated is pot binding on the House.
Shri V.P. Nayar : May I know whether
all income-tax have copie of the
income-tax manual with up-to-date re-

visions now ?

Shri M. C. Shah : They have got copies
to my knowledge.

An Hoa. Membn-': No.
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Shri Kamath : Inwewoflhemn-

flicting views expressed the former
FinmoeMmmt:rS CD the
Central Board ofReunuemdM.r Nicho-

las Kaldor with regard to the amount {of
of income-tax evasion in this country, have
Government been able since to arrive at
s definite figure with regard to the quantum
of income-tax cvasion in our country?

Shri M.C. Shah: It is impossible to
in regard to the
are all estimates.

hucdonoermnt‘mx ‘Therefore, it is
impossible to say what will be the exact
amount of evasion,

Shri T.B. Vittal Rao: May I know
wheth:rnmmﬂl:oontemllnonof

mcndsuomwctewn:pted and action is be-
ing taken. Other reommendations are yet
to be considered after the financial yar is

158

Shri Kamsath : In the first para of the
statement, the Minister has referred to the
fact that a special officer had been g ted.

Then, he was Joint S in the
istry of Finance, today also, he is the Joint
Secretary in the , in
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The Minister in the Minis nfﬂm
Affairs (Shri Datar): (a)

(b) It w:]]no:b:mthepubllc interest
to disclose the terms of the agreement.

Shri A.C. Joshi : May I know whether
%mbe thnlt:heGovcmmmd&tuofIndh
y virtue 5 agree-
wnllkbe?::cntfarmebendhuftheold
RenSmtembyem mmdmm
pmu;nunoemenu made by the late
raja

Shri Datar : At this stage, I cannot en-
lighten the hon. Member.

Shri Velayudban : rose.

Mir. : Is the hon. Member in-
imamm

Shri Velayudhan : Yes, I know some-
thing about Rewa.

y agreement has
into. To say, ‘yes’ or “no’ will not be
the interests of the State. The details
may not be given , but the question can be
mwuedwhzthﬁmmenthnbem
entered  into.

Shri Datar: The hon. Member
will see that I have already said, ‘yes’
soﬁrnsmeemcmgmton\fdlew
mtﬁ

Shri Velayudhan : What is the amount
involved in li:numm? How much.
wunppornonudmﬁovcmmmtand how
much to the present Maharaja?

Shri Datar : lmmtmapnduon»

duclounnythmguoﬁrn agreement is
concerned.

Mr. Speaker: The amount is a term.
of the agreement.

Shri Velayudhan : No. The amount
um.\"m The term is based on the
amount.

Mr. Speaker : I cannot und erstand this.
The amount is also a term of the agree-
ment. It is useless to argue.

Officers Under Training

*y Shri R.P. Garg: Wil the
Minister of Home Affairs be pleased o
state :

(a) the number of Central Secreta-
riat Service Class I Officers who have
received executive training in the various
States so far;





